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Rs. 100 crores can be given provided raw
materials are supplied in adequate quan-
tities and cooperation of the workers,
employees and .the officers is taken by the
management based on a healthy indus-
trial relation. The workers, employees
and the officers have categorically stated
that both these units can be made viable
if 80 per cent of their exsting production
capacity is utilised and the programme for
long-term revival which has already been
accepted by the Ministry of Industry is
implemented.,

I urge upon the Government to res-
pond faviurably to the representtaions for
nationalisation of these two units during
the current session,

PROF. RU PCHAND PAL (Hooghly).
It is a very important matter. The Minis-
ter should make a statement.

That is
it under

MR. DEPUTY SPEAKER:
why the Speaker has allowed
Rule 377.

SHRI KRISHNA CHANDRA HAL.
DER (Durgapur): 1 raised the matter
under Rule 377. For how long is this pen-
ding? It should be taken up immediately,

I raised the matter during the last
session,

MR. DEPUTY SPEAKER: In  conti-
nuation of it and with your Kknowledge
only Mr. Somnath Chatterjee is now tak-
ing it up. I think he did consult you be-
fore he has taken it up here.

SHRT KRISHNA CHANDRA HAL-
DER: It has been pending: the people are
agitated.

MR. DEPUTY SPEAKER: Not only
you, It has agitated Shri Semnath Chatter-
jee: The entire West Bengal, I can under-
stand that.

SHRTI SOMNATH CHATTERIJEE:
Tyre industry is completely in the hands
ang in the control of these multi-nationa-
lists ana monopolists.
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SHRI KRISHNA CHANDRA HAL-
DER: They should take this step in the
national interest,

MR. DEPUTY SPEAKER: Now,
Shri Kamal Nath.

(vii) Need for framing a Scheme for
making property Return by M.Ps and
M.LAS.

SHRI KAMAL NATH (Chhindwara):
Sir, I rise to mention under Rule 377 the
necessity of introducing a scheme for en-
suring that the Hon. Members of Parlia-
ment and the State Legislatures enjoy an
image above public reproach. There has
been criticism in the Press and elsewhere
that the country’s law-makers—at least
some of them—Ilive beyond their means.

The Representatives of the People have
all been elected to their respective places
only after giving some tests of honesty
and integrity of public life. To tar them
all in ome brush is, therefore, a dangerous
trend which needs to be resisted.

Now, the criticism against law-makers
has gained ground because, there are no
public documents available showing the
Members’ actual incomes and assets and
we hear only conjectures and surmises.
It should be made obligatory for all
Members of Parliament to send annually
a statement of their annual income from
all sources to the Hon. Speaker, accom-
panied by statements of their assets and
similar documents pertaining to their
close kins, such as parents, children,
real brothers, real sisters, etc. The MLAs
and the MLCs must also be brought with-
in the ambit of this compulsory disclosure
measure by having to file a similar state-
ment with the Speakers of State Assemb-
lies and Chairman of legislative Councils.

On obtaining the Statements, the Speaker
should publish them once every year by
way of newspaper insertions, so that they
attract popular attention. I need not
underline the fact that the incomes and
assets of the legislators’ near relatives must
also be included in the Isit, because many
of them really belong to Joint Families,
and the standards of life they' maintain
are often dependent on the status _and
income of their kith and kin. So, the
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people must be convinced of the legis-
lators’ real financial status.

I am confident that Members' irrespec-
tive of Party affiliations, will cooperate
with a move like this which will go a
Jong way in reversing the trend of accusa-
tion of corruption etc.

ARREST OF MEMBER

MR. DEPUTY-SPEAKER: 1 have 0
inform the House that the following com-
munications dated 22  February, 1953,
addressed to the Speaker, Lok Sabha, have
been received teday:—

(1)

Telegram from the District  Magistrate,
Sagar (Madhya Pradesh)

“Shri Ramprasad Ahirwar, Member,
Lok Sabha, has been arrested under
Section 151 Cr. P.C. read with Sections
107|116(3) Cr. P.C. with twenty B.J.P.
workers who attempted to create law
and order problem while demonstrating
in front of Collector’s office and com-
mitted breach of peace on 22-2-83 at
14.30 hours. Agitators were demanding
unconditional  release of arrested stu-
dents in criminal offences.”

Wireless message from the Superintendent,
District Jai, Sagar, (Madhyva Pradesh)

“Shri Ramprasad Ahirwar, Member
of Parliament, admitted in Jail with
other 19 B.J.P., agitators under section
151 Cr. P.C. in special class. Remanded
upto 23-2-83."

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—contd.

MR. DEPUTY-SPEAKER: The House
will now take up further consideration of
the following motion moved by Shri K.
Brahmanand Reddy and seconded by
Prof. K. K. Tewari on the 22nd February,
1982, namely:

“That an Address be presented to
the President in the following terms:—
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‘That the Members of Lok Sabha
assembled in this session are deeply
grateful to the President for the Address
which he has been pleased to deliver to
both Houses of Parliament assembled
together on the 18th Februvary, 1983™.

Shri Chandrajit Yaday to continue his
speech. You have already taken 16
minutes yesterday.

SHRI CHANDRAIJIT YADAV (AZAM-
GARH): Sir. I rise to continue my speech
but with a strong protest which I have
raised on so many occasions previously
in this House. Sir, not a single Cabinet
Minister is present here when we are
discussing the Motion of Thanks on the
President’s Address. This is a very serious
lapse on the part of the Government.
Earlier also this  kind of lapses were
brought to the notice of the House. 1
think you would now ask the Govern-
ment to show courtesy by making them-
selves present in the House when this
important debate on the President’s Address
is taking place here.

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
Sir, the Minister is just on his way to this
House.

SHRI CHANDRAIJIT YADAV: He
should know that. He could bave come
along with you. Tt is 22 minutes since
the House re-assembled after Lunch.

MR. DEPUTY-SPEAKER: This can
be noted by the Government.

SHRI CHANDRAIJIT YADAV: 1T am
very glad that at least you have told them
to take note of this.
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